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1. The Secretary, Dept, of Science & - -
Technology (repty, Union of India),
New Delhi, T

2. The Surveyor Generél;ézfinaia,
Dehra Dun, L,
3, Tthe Director, 8TI,
Survey or India, Uppal, R

Hyderabad, .+ Respondents,
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oy
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Il “.ouryanareyana, learned counsel for the applicant

and i, V,.Kajeswara Rao, learnéd standing counsel for

the res,ondents
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2. The applicant appldcent herein was appointed as

Librarian (Senior) w,e.f, 25,2.70 in the Survey

InStitute, Hyderabad in the temporary unfixed ¢
Miscellaneous BEstablishment in the scale of pa
575, SubSequently Under the Survey of Idia

(.
(Senior) (1983) Recruitment Rules 3 post was c;

\
Training
lass III

Of- RS. 325_

brarian

agsified

4SS General Central Service, Group B(ﬁon—gazettel]w1th the

reviued Scale of pay of gs,550-900,

3. Since the applicant hed not eamed any p

Subnd tted tepresentations to consider his case

4, The Department of Expenditure,’ Ministry

in its OM No,10(1)/E,3/88, dated 13,9.91 introd
Scheane oo :

Advencelent ef Group-C and D employees seheme e

1.4.91.Relying upon the said scheme the applica

i,

romoted he
for promoticn,

of Finance

ed Career
fective from

nt submitted

representation to consider nhis case for next higher scale of

pay of #s,2000-3500 and to fix his Pay at ps,3100y- w. e, f,

1.4,91 as laid down tnder the Scheme,

5. The respondents by the letter cated 4

intorued the applicent that the post of Senior
has been classified as General Central Services

{non-gazetted) and hernce the career advancement

not applicable,

T

L

4,197 (A-15)
librarian
Group-U

scheme is
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6., The applicant has ‘filed this QA chal leng ing the

impugned letter of the 2nd respondent Qated 4,4.97 (A-15)

and for a direction to the ITespondent authorities to extend

. him the pay scale of Rs4 2000-3500 to the Post which the

applicant 4s holding as in the.case of Shri R.Prabhzkar
(0A,61,/96) and ConsSeqguently to consider the applicant's

case for il situ promotion Weeof, 1,4.91 in accordance Wwith

the scheme dsated 13.9,91,

7 The respondents have filed a Counter stating that

in view of the inStructionsl e{ the post of Librarian (Senior)luws
been treated
(35 Group-B (non-gazetted) the @pplicant is not entitled for
e
any in situ promotion wder the Scheme @ated 13,920,901,

8, - The applicant was appointed 8s Group-C under the

temporary unfixed Class IITI tMiscellaneous Establishment,

Further on account Of the 1ules '1983 the pos¢ was classified

8% Ceneral Central Services Group-B (non-gazetted), The

C

-# non gazetted post, he
though

-gidzetted even/the POSt is clas. if ied

applicant was appointed in Group
continued to be a non

A8 Group-B post, The in situ promotion Scheme issyed b

Meto cated 13,9,91 is to glve promotiona} Cprortunities to

a non-gazetted employee whether he is Group-C or Group-D,

. @pplicant
he Auring the pericd till

-

1L there is po promotion given to t

5 Qﬁ’course following the other instructions

+

given in

ved




that circular, the applicdnt though categorised as Group-B

——

enployee as he is Still continued to be a non-gaszetted he i

to be conoidorcd for promotion under 1n SlLu pLom@tion Scheme,

£ be consisered ¢ |

His status as non-gazetted has not bheen upgrad by the memo
dated 13.9.91, Hence the Status of the applichnt'nas not

changed from non~gazetted, Hence We see there is

no imprOprlety

if the 5chenw enviquud fOL bloup -U qnd D non—dazetted staff

is extended to the appltuant The applicant h@rein is

—— R - i

Astagnatlng as a Iibrarian in the wmaximum of the scale for

more than a year, Hence we do not see any irgegularity if

the scheme meant for Qréup—c & D non-gagetted | staff is also

to be extended to a non-gazetted'enpléyee even 1f he is brought"

5

a4
uwnder Group-3B category Wthh is once agaln(ponugarnttﬁd past,

.. The resondents should adhere to other COnditLOnS|laid down
: : [ .
"in the memo dated 13,9,9i before granting him{ the in situ

: t
promotion, )

.
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The applicant is entitled for in sity nromotion in

9. In the result, the following direction| is given

. ‘ A ! ' )
accordance with the memo dated 13.9.91 provided he fuliills
the other contentions laig down in that memorgnd an,

10, Téme for complisnce is 4 months from the date of
gonitga qfa
feceipt of a copy of this ordar, . C{ITIL T T2 COPY.
eh ' . IR o /.'
. .\ ARY AN LA A
11, The OA is ordered accerdingly., No césts. ’ T
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